
CAT! J /13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

0.A.N 0./47/91 
T.A. NO. 

DATE OF DECISION 20.4.98 

Hribhai B.Paj:xa1 	 Petitioner 

Advocate for the Petitioner {s 

Versus 

Uijor oL iiiJia & o. 	 Respondent 

Advocate  for the Respondent [sl 

CORAM 

The Hon'ble Mr. V.ahakrishan 	 iieiber () 

The Hon'ble Mr. 	 iieiaber (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ! 

c, Whether their Lerdships wish to see the fair copy of the Judgment 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 



2 

haribhai Bijalbhai Panchal, 

resident o : £ai1way Quarter o,647 E., 
dew Railway Cob ny1  Sabarmat i 
Athrnedabad-19. 	 Applicant 

Advocate 	11i: .A. i(.Chitnis 

ver sus 

or 

Union of India, Through : 
General ilanager, 
w .1y ., C.hurchgdte, 

nief iigia1 -ngineer, 
0hurchgate, 
Eoba y. 

Works iariager, 
.3i4pal Work hop, 
dbarnati, 

idvocdte 	i1r.N.S.kje -vde 

1L 

<).. 47/91 

Per Hon 1  ble Lir .V. aiiikr ishria n 

Respondents 

flate : 20.4.98. 

aiember () 

Lone present for the qDplicant. Disiissed 

for default. 

( 	 ) 
	

(V.aaha 3cr ishria n 
ember (J) 
	

H ember () 

*ssn 


